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Agreement for "Scientific Study for Assessment of Carrying 
Capacity of Kedarnath, Hemkund Sahib, Gangotri & Yamunotri 

tracks of Uttarakhand" 

This agreement for carrying out "Scientific Study for Assessment of 
Carrying Capacity of Kedarnath, Hemkund Sahib, Gangotri & Yamunotri 
tracks of Utarakhand" is made and executed at Dehradun on 6th Day of 
August 2024 between, the Uttarakhand Pollution Control Board, 
Dehradun through its Member Secretary of the first part, hereinafter called 
the FIRST PARTY. 

The Wildlife Institute of India (WII), Dehradun through The Director, 
Wildlife Institute of India of the second part, hereinafter called the 
SECOND PARTY with the following terms and conditions: 

Name of Study 

1. Payment terms: 

Scientific Study for Assessment of 12 Months 
Carrying Capacity of Kedarnath, 
Hemkund Sahib, Gangotri & 
Yamunotri tracks of Utarakhand. 

AND 

Payment shall be made in 4 parts as follows: 

i) 

Duration 

of Study 

i) 40% after signing agreement for carrying out said study. 

2. Objective of the study: 

Sectioned Budget 

30% after submission of Progress Report-I (within6 months). 
iii) 20% after submission of Progress Report-II (within 9 months). 

Rs. 97,47,400.00 

(Rs. Ninety Seven Lakh 
Forty seven Thousand 
Four Hundred only) 

iv) 10% After submission of Final report (within 12 months). 

WII & UKPCB, August, 2024 

WII shall provide the bank details for release of payment to this 
office. 

2. Limiting number & types of vehicles 
available/proposed infrastructures. 

1. Assessment of available infrastructures for tourists/pilgrimns in the 
concerned areas. 

with respect to 

Page 1 of 4 

8

2
ANNEXURE-R/ 62956



3. Restricting 

num
ber 

of tourists/Pilgrim
s 

especially 

seaso
n

. 

4. 

N
um

bers 
of equines 

that 

can 

be 

perm
itted 

and 

their 

m
onitoring 

m
echanism

. 

5. 
6. M

anagem
ent 

of solid 
&

 

liquid 

wastes. 

a
re

 

7. M
easures 

for 

protection 
of flora 
&

 

F
auna 

of the 

concerned 

areas. 

of prohibited/regulated 
activities 

incom
patible 

with 

environm
ent 

for 

concerned 

areas. 

which 

9. Safety 

precautions 
&

 

Preventive 

m
easures. 

10. 

C
om

pliances 
of 

environm
ental 

acts/rules. 

11. 
E

nvironm
ental 

aw
areness. 
12. 
M

onitoring 
M

echanism
. 

G
eneral 

C
onditions 

areas 

shall 
be 
the 

K
edarnath, 

H
em

kund 

Sahib, 

G
angotri 

&
 Y

am
unotri 

tracks 
of U

ttarakhand 

and 
its 

connecting 

areas. 

1. The 
study 

2. T
he 

study 
is 
to 

be 

carried 

out 

for 

scientific 

assessm
ent 

of C
arrying 

3. T
he 

Second 

Party 

will 

carry 

out 

assessm
ent 

of 

various 

environm
ental 

and 

socio-econom
ic 

etc. 

variables 

required 
for 

assessm
ent 

of carrying 

capacity 
in 

term
s 

of identified 

objectives 
in scientific 

m
anner. as 

per 

prescribed 

and 

accepted 

4. The 

Second 

Party 

shall 

undertake 

D
eliverables 

of the 

assignm
ent 

5. The 

study 

period 

shall 
be 
for 
a period 
of 12 

m
onths 

from
 

the 

date 
of 

receiving 
the 

m
oney 

in
 

W
Il's 

account 

and 

apart 

from
 

bi-m
onthly 

report, 

progresS 

report 

shall 
be 

subm
itted 

as 

per 

follow
ing 

schedule: 

i) Ist Progress 

Report: 

W
ithin 

6 M
onths. 

iü) 

Ind 

Progress 

Report: 

W
ithin 

9 M
onths. 

iii) 

Final 

Report: 

W
ithin 

12 

M
onths. 

W
Il 

&
 

UKPCB, 

August, 

2024 Page 
2 of 4 

during 
the 
peak 

M
echanism

 
of 

operation 
of equines 

and 

disposal 
of dung 

and 

dead 

m
ules. 

8. Identification 

Capacity 
of K

edarnath, 

H
em

kund 

Sahib, 

G
angotri 

&
 

Y
am

unotri 

tracks 

of Uttarakhand 
", 

sam
pling, 

data 

collection, 

data 

m
ethodologies 

and 

references, 

sim
ilar 

terrain/geographical 

conditions. 

interpretation, 

m
odelling 

etc. 
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6. The 

First 

Party 

shall 

have 

absolute 

and 

sole 

right 

on 

the 

data generated/collected 
in 
the 

process 
of the 

entire 

study. 

The 

Second 

Party shall 
be 

7. In 

case 
of subm

ission 
of false/incorrect 

data, 

delay 
or 

non-com
pletion 

of work 
in 

prescribed 

tim
e 

or any 

other 

case 
of non-com

pliance 
or 

discrepancy, 
the 
First 

Party 

reserves 
the 

right 
to 

charge 

additional 

appropriate 

penalty 
or 

take 

any 

action 

which 

First 

Party 

deemns 
fit 

and suitable 

including 

perm
anent 

debarm
ent 

from
 

carrying 
out 

such 

works 

in 

future 
or blacklisting 

the 

institution. 
In 

such 
a case, 

the 

institution 

Confidentiality 

8. The 

data 

will 
be 

the 

ow
nership 

of First 

Party, 

hence, 

any 

inform
ation 

pertaining 
to 

this 

study 

shall 
be 

deem
ed 

to
 

be 

confidential 

and 

the Second 

Party 

shall 
be 

fully 

responsible, 

for 

the 

sam
e 

being 

kept 

Force 
M

ajeure 

9. W
HEREAS, 

in
 

case 
of 

delay 
in

 

tim
ely 

execution 
of the 

assignm
ent 

caused 
by 

factors 

beyond 

the 

control 
of the 

institution, 

such 
as 

war, 

riot, 

earthquake, 

flood, 
fire 
or other 

natural 

disasters, 

restrictions 
im

posed 
by the 

G
overnm

ent 
or 

other 

statutory 

bodies, 
the 

Second 

Party 

shall 

advise 

the 

First 

Party 
in 

w
riting 

at the 

beginning 

and 

the 

end 
of 

the 

above 

Term
ination 

of Assignm
ent/Penalty 

10. 
In

 

the 

event 

the 

institution 

fails 
to 

carry 

out 

the 

assignm
ent 

in
 

term
s 

of this 

docum
ent 

or the 

work 

order 

w
ithin 

the 

stipulated 

period 
or 

any 

extension 

thereof, 
as 

may 
be 

allow
ed 

by 
the 

First 

Party 

without 

any 

valid 

reasons 

acceptable 
to 
the 

First 

Party, 

The 

First 

Party 

m
ay 

term
inate 

the 

assignm
ent 

after 

giving 

seven 

days' 

notice. 
The 

First 

Party, 

m
ay 

give 
the a chance 

to 

put 

forth 

the 

reasons 

for 

delay/non 

WII 
&

 

UKPCB, 

August, 

2024 Page 
3 of 
4 

responsible 
for 

security 

and 

safe 

custody 
of data 

and 

docum
ents 

related 

thereto. 
In 
no 

way 
the 

inform
ation 

/ data/docum
ents 

shall 
be used/copied 

duplicated/published/ 

supplied 

whole 
or in 

part 

during 

and 

after 

com
pletion 

of the 

study 

w
ithout 

prior 
w

ritten 

perm
ission 

from
 the 

First 

Party. 

shall 

m
ake 

no 

financial 

claim
 

and 

shall 

rem
ain 

a bound 
to 

deliver 

satisfactory 

work 
in

 

stipulated 

tim
e 

duration. 

confidential 

and 

help 
in

 

trust, 
as 

also 

for 

all 

consequences 
of its concerned 

personnel 

failing 
to 

observe 
the 

sam
e. 

causes 
of 

delay, 

w
ithin 

seven 

days 
of 

occurrence 

and 

cessation 
of 

the force 
m

ajeure 
conditions. 

perform
ance 

before 

deciding 
on 
the 

matter. 

Second 
Party 
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11. 
In 

case 
of 

deviation 

from
 

the 

tim
e 

line 
for 

final 

subm
ission 

of 
the 

report 

a penalty 
of 2%

 

per 

Signed 
on 

Dated 

06.08.2024 
and 

Place 
at 

DEHRADUN. 

(Shri 

Virendra 
R

 

Tiwari) 

D
irector 

Dr. 

Parag 

M
adhukar 

Dhakate 

M
ember 

Secretary 

D
ehradun 

U
ttarakhand 

On 

Behalf 
of Second 

Party 

On 

Behalf 
of First 

Party 

Dz. 

B.S. 

Adhtkazi 
Scientist 

W
itness 

Dr 

Wildlife 

Institute 
of 

India, 
P.O. 

Box-I8 Chandrabani, 
Dehra 

Dun-248 
00 1 Jttaranchal 

W
itnesS 

Dr. 

Rejendra 
S. 

WIl 
&

 

UKPCB, 

August, 

2024 Page 
4 
of 4 

m
onth 

of 
the 

total 

cost 

of aw
ard 

will 

be 
levied 
and to 

be 

deducted 
by 

First 

Party 
from

 

the 
final 

paym
ent 

releasing 
to

 
the Second 

Party. 

Pollution 

C
ontrol 

Board 

W
ildlife 

Institute 
of India 

D
ehradun 

Kathait 
Scientific 
Oficer 

Uttarakhend 

Polltion 

Control 

Board 
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